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~.oa'it .arlDarled for pro .. 4ioal.an. 
elal A.II.aGee to SC/ST 18 BJhar 

701. SHRI PRAKASH CHANDRA: 
WjJJ the Minister of PlNANCB be 
pleased to state : 

'Ca) the amount earmarked for giviDg 
nnaDciaJ assistance to persons belongin. 
to Scheduled Castes and Schedule Tribes 
in Bihar under 1be Consumer Loao 
Scheme daring tbe last two year.. year. 
wise; and 

(b) the amount proposed to be pro. 
vided to Bihar in 1985·86 for Ihat 
purpose? 

THE MINISTER OF STATE IN 
THB MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and 
(t) . Based 00 the recommeodation't of 
the Expert Committee on Consumption 
Credit. commercial banks and co-opera-
ti~ were advised by Reserve Bank of 
India to grant consumption loans for 
certain specified purposes to the weaker 
sections of tbe community including 
Scheduled Castes and Scbeduled Tribes. 
The .. purposc-wise cei ling for such loans 
ranges between Rs. 7S to Rs. 250 with an 
aggregate ceilinG of Rs. son/· per famiJy 

per year. 

The present data reporting system 

from banks does not genera te the in for-
mation in the manner asked for, Besides, 
no specific 'araets have been prescribed 
(or banks for advances under the con-
sumption loans. 

Committee to review structure of ex-
port-IDlport policies 

, '702. SaRI PRAKASH CHANDRA: 
Will tb,e MinilStet of COMMERCE be ... 
plONed to statQ : 

, . 
(.-) wbetber the COl11Qlittee SC( up 

to rel'ic'W tbe structure of nport.iDlfOfl 

poJic:ies aDd to examJne the effectiYnes' 
of export promotion bas submitted Us 
report; if so, when and the ®tails 
of Cbe report; 

(b) jf not. the reasons for dealy in 
.ubmitting the report; and 

(C) wha t are the terms of referen~ 

and compo.ition of the above mentioned 
Committee? 

THE MINISTER OF STATE -- IN 
THE MINISTRY OF COMMERCE 
(SHRI P.A. SANGMA) : (a) and (b) 
The Committee OD Trade Policies let up 
to review the structure of export and 
import policies and to examine the 
effectiveness of export promotion 
measures submitted its report to Govern-
ment on 315t December, 1984. it is 
expected that copies of the Report will 
be placed in the Parliament library 
during the current session. 

(c) The terms of reference of the 
Committee are as follows ;-

(i) To review the present structure 
of export and import policiel; 

(ii) to examine the effectiveness of 
export promotion measures in 
terms of Il1eir impact on actual 
export performance ; 

(iii) 

(jv) 

to SUSlcst rationalitatioD .nd 
improvements, wherever neces. 
sary. in export poHciea ; and 

, ~ 

to luges' apPtoP,iatt ch.bles 
and tatiOGaU .. ti~a of ia:)port 
policic. for tbe cODltrvaHoD of 
foretan o,chaD" and the pro .. 

I 

lQoU. .of .~IpQt. '.ft.-ft 
'i\l.ttud9n~ 



1hl COD.titutioa of the Committee WIS as rollows :-
1. $bd Abjd Hu ... ln 

Commerce Secretary. 

2. Shri P.K. Kaul 
Plnance Secretary. 

3. Sbri S.S. Sidhu 
Secretary. Industrial 
Development. 

4. Dr. Arjun Sengupta, 
Special Secretary to 
the Prime Minister. 

5. Dr. C. Raosarajan 
Deputy Governor, 
Resorve Bank of India. 

6. Shri M. Narasimham 
Principal. 
Admini:;trative Sta If 
College of In(fia, Hyderabad. 

7. Shri p.C. Jain 
Chief Controller of Imports 
and Exports. 

8. Dr. Deepak Nayyar 
Economic Adviser, 
Ministry of Commerce. 

Scrapping of public undertakings 

703. SHRI BASUDEV ACHARIA : 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have taken 
a decision to scrap several public aector 
undertakings; 

(b) if 80, what arc tbose uDi ts ; 

(c) the Nasons for scrapping these 
units; aod 

(d) number of workers to be atff'ected 
by tbis decision? 

THB MINISTER OF STATE OF 
THB MINISTRY OF FINANCE (SHRf 
JANARDHANA POOJARY): (a) No 
Sir. the Government hive Dot taken any 
such deci.ion. 

(b) to (d) Ia view of lb. po.hio. 
iqdicatcd above. 40 Dot ariM. 
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Code or Conduct for Multinational 
Companies 

704 SHRI AMAR ROYPR.A.DHAN : 
Will tbe Minister of FJNANCE be 

preased to state: 

(a) whether Government bad pre-
pared a code of conduct for multi-
national corporations operating in tbe 
country; 

(b) jf so, the details thereof; and 

(c) the details of multinational 
corporations operating in the country? 

THE MINISTER OF STATa IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) aDd 
(b) No. Sir. However. the UN Commi-
ssion on Transnational Corporatioos, 
of which India is a member. bas been 
discUliial a Code of Conduce on Trans. 
aational Corporation •• 




